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»ss Applicant
And ;

The Senlor Superintendent of
Post UYPfices, Nellore
Division,

Ne llore - 524 QOC1.

.«+ Raspandent .

Coungsel for the Applicant : Shri Eh.Ganesh

Counsel for the Respondent ¢  Shri N.R.dauaraj, Sr.CGSC
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

None for the epplicant, Sri W.Satyanmarayana for Sri N.R.Deva

Raj, standing counselfor the respondents.
2. The facts in this c ase are as follouws :-

The regular Branch Ppst Ngster, Timmayapalem Village, Nandipaadu
Mandal, Nellore District was due fPor discharge on his attaining‘thé
age of 85 years. The vacancy was thersfeore notified ;0 the Emplay‘?
ment Exchange on 17-2-95 uell—in tims before the date of discharga’
of the regular BPM. Since none was sponsored by tha Employment

Exchange to fill up the post of EDBPM an open notification was issted _

on 30=-3-25 pixing the lsst dats for receipt of applicatiocns as
1-5-95, Six applications were received in response to that notifi=

cation. Howsver, the respondents an the alleg‘é_reasuns that none .

& “ doih v ‘
of them fulfill the conditions cancelled the, notification dt.30-3-95

§ .
and issued a fresh notification dt.19-7-85 Pixing thilast date for
receipt of applications as 25-8-95, It is stated that five applica=- -
tions were received in response to the second notificstion includiqé

that of the-applicant.

3. This 0.A. is filed for seting aside the second notification
dt +19-7-95 and for a consequential direction to the'réspundents to f
finalise the selection proceedings on the basisof .the n@tification :

dt.30-3-95 by considering the camdidature of the applicent to ths

post of EDBPM, Timmayapalem Village, Naidupst Mandal, Nellore District.
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4. A draft reply hae:ﬁésn given to us Fur peruaal.: it is sesn

fram the draft reply that all the sik candidates uho%had applied

£ .
in response to the first notification dt.30-3-95 with the last dats

: 7 had 7 ad - : ‘
of receipt of applications gid not pnssesiiany property and income

ceptificates in their own names. The applicant had produced a mere
| W—

praoperty certificate in his name from Mandal Revenus Officer uithdut
' dﬂmmm 9 bz ~
any supporting proof of cartlflequroperty. It is also stated that

: ar
no proper income certificate was produced by the applicant/bpy

the other candidates who applied in response to the first notifi-

cation. Hence the applications received in response .to the aoti-

' ooy LIRAD—
fication dt,30-3-95 %ﬁiHOt in arderzfand hence his candidature:

was also regectadé”a“fﬂﬂm: ' ' - R

5. As all the applications received in response to the notifica-'
tion dt.30-3-95 were found to be deficient in enclosing property

and income certificate, the department had no other alter natedie
! : —

except to eancel the first notification dt.30-3-95 andithe second

7 et -

notification dt.19,7.95 uasAissued.

6. The applicent filed this 0.A. sventhough he had applied in res=-

| ) '
ponse to the second notification., Though we may congider that he -

. is not eligible to challenge the sscond notification as he has submit-
ted his application in regponse to the|sacand no;ificatﬁan we thought

it fit to dispose of this OA on merits.
| | |
7 An interim order was passed in this 0A on 4-5-95 uhereby

. | .
"until further orders, the selection on the basis of the appli-

. | 19
cations recezued in pursuance of the notification dt 2617 95 for

ijlb/ the post of EDBPHM, Timmayapalem Villagel, Namdipadu sub ?iuiaioh

: ) |
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of ﬁalloré Digtrict, shall not be finalised", In view of the
interim order, the selection is not finalised yet and the appli-
cant, who is posted as a provisional EDBPl immedietly after

au—
retirgwent of the regular BPM is continued still agAprovisional

EDBPM in that post office.

Be Tha Pirst notification was cancelled as all the applications
/(J,npn.d
received,incomplete form., Thers is no use in considering the incom-
. Lowm, .

plete applications as nobody cen be selected on the basis of that

L— o
applications. Hence ue do not find any irregularity in issuing
second notification, It is stated that in response to the second
notification five applications had been recsived and cne of uhich
is that of the applicant herein. Herce the respondents are teo
finalise the selection on the basis of the sscond notification
after chacking the applications received for that notification. Till
such time, the second notification is finalised and a selected can-

didate is posted, the applic ant should be continued as a provisional

EDBPM.

9. With the above directions, the 0.A. is disposed of. No

/M

costs.

(8.5, 1AT PARANE SHIJAR) (R .RANGARAJAN)

f”,,f/”ﬁ;me@x (Jl,//’” Mem ber (A)

A
ey

- s f«;‘ "«:.J- n‘ﬁ )-\“?“’ *“T
Dated:_25th_Februsry, 1998, ()4_,//”//

Dictated in Open court.
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Copy to:
[

1. Thes Senior Superintendent of Post Offices,
Nellore Division, Nellore.

2. One copy tn'Nr.Gh.Génesh, Aduocate,CAT,Hydarabéd.
3. One copy to Mr.N.R.Devraj,Sr.CGSC,CAT,Hyderabad.
4, One copy to D.R(A),CAT,Hyderabad.

5. One duplicate copy.
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